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MR. DEPUTY -SPEAKER : We will 
take it up. 

MR. DEPUTY-SPEAKER: The 
question is : 

"That the Bill to provide for tbe pro-
tection and improvement of environment 
and for matters connected therewith be 
taken into consideration." 

The motion was adopted 

MR. DEPUTY -SPE.t\.KER: Now, we 
take up clause by clause consideration. The 
question is : 

"That clause 2 stand part of tbe BiU" 

The motion was adopted 
Clause 1 was added to tbe Bill 

Clause 3-{Power of Central Government 
to take measures to protect and Improve 

Environment 

Amendment made 

Page 3, lines 2 and 3,-

Omit "not being a ship or an aircraft" 

MR. 
question is : 

(SHRI Z. R. ANSARI) (2) 

DEPUTY -SPEAKER: The 

"That clause 3, as amended, stand part 
of tbe Bill" 

The motloll was adopted 
Close 3, as amended was added to tbe Bill 

UTbat cluuse 19, as amended, Itaod 
part of the Bill" 

The motion was adopted 
Clause 19, as ameaded, was added to the BW 
Clauses 10 to l3 were added to the Bill 

Clause 14-{Effect of other law.) 

Amendment iliad. 

Pale 10, lines Sand 6,-

OMIf "Save as otherwise provided by or 
under the Atomic Ener&y Act, 1962 
in relation to radio-active air 
pollution aDd" 

is : 

(SHRI Z. R. ANSARI) 

MR. DEPUTY -SPEAKER: The que.tion 

UTbat clause 24, as amended, stand part 
of the Bill". 

The motion was adopted 
Clause 14, as amended, was added to tla. Bill 
Clause :s and 16 were added to til. BUI 
Clause 1, the Enacting Formula, the Preamble 

and the Title were added to til. BIB 

SHRI Z. R. ANSARI : I bel to mo\,. : 

"That the Bill, as amended. be passed". 

MR. DEPUTY -SPEAKER: The qUOItiOll 
il : 

UTha t the Bill, al amended, be pasled" 

the motioD was •• opted 

Clauses 4 to 18 were added to the Bill 17.20 bra. 
Cllase 19-(Colnizence of offences) 

Amendment made 

Page 9,-

WILD LIFE (PROTECTION) 
AMENDMENT BILL 

Omit Jines 22 to 27 (3) MR. DEPUTY -SPEAKER: Now w. 
shall take up item No. 7 reaardiDI Wnd 

(SHR.I Z. R. ANSARI) Life (Protection) Amendment Bill. Half aa 
bour is allotted for thil. I would I ke 

MR. DBPUTY -SPEAKBP.: Tb. question overy body to be brief when they &co 
ill lpolkiq. 



THE MINISTER OF STATE IN THB 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI Z. R. ANSARI): Sir. I 
bea to move: 

"That tbe Bill further to amend tbe 
Wild Life (Protection) Act. 1972. be 
taken into consideration." 

The Wild Life (Protection) Act enacted 
ta 1972, for the protection of wild animal. 
aud bird., is now in force throught tbe 
count.., except in Jammu and Kashmir 
which ba. it. own Wild Life (Protection) 
Act enacted in 1978. 

The Wild Life (Protection) Act, 1972 
proyides tbe much needed unifrom leaislativo 
.upport to implement tbe wildlife conserva-
tion etrorts in tbe country. It is a com pre-
benlive Act whicb provide. for protection 
of wild animals and their habitat al well as 
control and relulation on bunting and 
trade or commerce and prescribes penalties 
and punisbments for contraventions of its 
provi.ionl. However. over the years, witb 
the cbanaing timel, various provisions of 
tile Act have been found wan lin, to deal 
with lOme alpects relatins to enforcement 
and trade. It was on account of tbil tbat 
durin11982, the Act wa. amended for the 
firtt time to provide for grant of new 
licencea. especially to a Government of 
India uudertakinB which had been authorised 
10 acquirr declared atocks of Inake skins 
from licensed dealers and to manufacture 
articlea for export. Besides, tbe amendment 
laid down that ~apturc of wild animals 
lpecified in Schedule I could only be done 
with ,be permission of Goyernment of 
Jodi •.••••. (1.,_"",,10. ). 

PIlOF. MADHU DANDAVATE: What 
"VI ,ou to do with the wild animals ? 

S8&1 Z. ll. ANSAIlI: Botb of u. are 
Ioptbtr. 

(Elf""" ] 
Next to habitat deatruction, the major 

cause of wild lifo decimation hal been ita 
t;olQQlCroial aploitat loa. Tllil II trat of 

Amdl. BIll 1~' 

India &I it i. elsewhere. The most serious 
offence. today under the Wild Life 
(Protection) Act are tbose whicb pertain to 
poachina for purposes of sale. or trade 
offences. A ban on tbe trade and texidcrmJ 
of animal. and articles thererrom, wbich 
are endanlered or Iravely reduced, must be 
now enforced if these anImal. are to be 
protected. 

tbe amendn'eat of tbe Act now proposed 
tbrcugb the Wild Life (Protection) Amend-
ment Bill, 1986 is witb a view to prohibiting 
trade or commerce in trophies, animal 
articles etc. derived from certalD specified 
wild animal.. The main reason for tbis 
proposal is tbat while the Export policy is 
quite striDaent with relard to wild animals 
and dorlvatives therefrom, trade within the 
country. continues to be permitted under 
tbo provisions of the Wild Life (Protection) 
Act, 1972. Since tbere is hardly any market 
within tbe couotry, the stocks acquired by 
tbe traders are smuagled out to meet tbe 
demand in tbe foreign markets where these 
items have hi&h value and fetch attractive 
prices. This clandestine trade places a 
heavy prelsure on the wild populations of 
several IpeClea of wIld animals, many of 
which are threatened on thiS account. 
Poaching of wild elepbants for Ivory is a 
tase in point. It is noteworthy that poach-
ing for ivory is almost entuely conbned to 
tbe South Indian States whlch are the main 
centres of ivory carving. Toda, there is 
no restriction in the carvmi of Ivory articles 
and its sale and the ivury Illegally acquired 
from Indian elephants is tbu. easily mixed 
with ivory imported into India. The animals 
article stocks declared by tbe traoers at the 
time of commencement of the W Jld Life 
(Protection) Act, 19'12 are suU used 8& a 
cover for illicit trade. Attempts to acquire 
the declared stocks of skins like snake skin. 
throup the Bharat Leather Corporation 
after tbe 1982 amendment of the Act bave 
Dot met witb tbe desired success mailJJy 
becaule mOlt of ,he traders are not inclined 
to part with tbeir atocks and thereby )ole 
the plo)' for illclal activitiea. The proposed 
amendment to the Act. therefore. seeks to 
make a acoen) provision to deal with all 
specie. of wild animall which arc tbreaten.d 
by trade or commerce in them or tbeir 
derivative.. All lucb species of wild animal. 
will be traoaforrcd to Part 11 of ScbeO\llc 11 
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of the Act, wbile the provisions of the Act 
are beiDI amended to prohibit trade in 
loch animals or their derivatives. Tbe 
amended provisioDs will then apply also to 
any wild animal which may be transferred 
in Cuture to Part II of Schedule II. For 
purposes of trade restrictions, the animals 
lilted under Part II of Schedule II would be 
put on a par with the endangered animals 
mentioned in S~hedule I of the Act, al1 of 
which have been given the designation of 
specified wild animals, and all of which 
would henceforth be banned for trade. A 
period of two months il being specified to 
provide an opportunity to· the traders to 
dispose of thelT declared stocks of luch 
Ipecified wild animals within the country. 
including to notified Government underta'" 
kings. After this speCified period, no 
further trade will be permitted and all 
existing 1 icer.ces would be invalid at thereafter. 
No further J icenccs would be granted for 
internal trade on the specified wild animals 
or their derivatives. in future. An exemptioB 
is being given only to notified Government 
of India undertakings who can purchase 
Itocks through licensess during the specified 
period of two months, for manufacturinl 
articles exclusively fo r export. 

At present there is a baft on tbe 
manufacture of articles made of and arade 
in ivory from Indian elephants as the animal 
II already included in Schedule I of the 
Act. However, there is at prescot an 
Ixemption given to manuractureR of articles 
mad. of and dealers in ivory imported into 
India, under the provisions of the Act, 
which is being removed to deal with the 
Il1laal trado in Indian ivory mentiond earlier. 
Tb. amendment provides that the manufac-
ture of and trado in articles mad, or imported 
ivory wouJd benceforth be under licence 
Iranted under the Act. For any contraven-
tion of the provisions of thet Amending Act. 
• biib~ r penalty and punishment than 
presently availablo under the Act. is being 
prelcribed. 

The House may kindl, consider and 
pus the Wild Life (Protection) Amendment 
Bill. 1986 is tbe current session of 
Parliament. 

Sir, I move. 

Mil. DEPUTY SPEAICEIl: Motioa 
moved : 

"'Ih.: tjle Bill further to amend tbe 
Wild Life (Protection) Act, 1972, 
be taken into consideration". 

PROF. MADHU DANDAVATB: Sir. 
protection of \If i1d life in tbl HoUlt allo : 

MR. DEPUTY SPEAKER: We an 
mild ourselv .. ; tbere il no wild lifo; Eve. 
animall .re very c:alm and tbe, arc not 
wild I 

No". Shri Sobbanadreeawara R.o. 

SHRI V. SOBHANADREESWAIlA 
ItAO (Vija,awada) ~ Mr. Deput, Speaker, 
Sir, I welcome tbe Amendment proposed 
by tbe Minilter to tb. Wild Life (Protection) 
Act, 1972. Tbe amendments arl quite 
.. sential u otherwise tbe lanl of some 
traders and poachen. just lor their own 
selfisb eods. and with a view to eam more 
money tare Imuillin. out the wild animall 
•• well as birds and tbe skinl and their 
derivativel. At an, cost thil hand Ihou)" 
be .rrested. Hence we welcome tb. 
amendment. In Ipite of an theM amend. 
mentl. much depends UpOD tbe linceritr 
witb wbich we implement the Act. 

Sir, tbouab at preHDt, to kill. wild 
animal, we have to tate the permil.ion 01 
Chief Wild Life Warden, witbout "bicll 
nobody il expected to kiD tbe wild .nimal 
yet. in Ipite of tbat provilion, then"; 
several instancel where leyer.l poacMn 
are killin. theae animall. 

Sir, it il allO found many a time Iba' 
tbe people workin. in tbe Department .... 
also bands-in-alove with these poadlet aod 
tbey want to Ibield these poacben. 
Whenever luch inst.nCCl are broualat to tla. 
notice of tbe Government, tbe Govemmeat 
Ibould take Itrinlent action ... iast tIaI 
poacbers as weJl u tbe penoDD. inyo)vecl 
in. lucb incidentl 10 tbat ill future DObocl, 
Will tate the r ilk to do sucb • tbiq. 

Sir, "e arc Ilapp, to learn that 101M 
effortl are heiDi made"y tbe Go.-nmeat 
to ideatif, additiooaJ ...... to COQItitute 
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(Shri V. Sobhanadreeswara) 

wild life .anctuaries and national parks. 
Th;s process, I luggest, sbould be speeded 
up and my strona request to the Government 
is that Kol1eru Lake in Andhra Pradesh 
il a very famous place and birds, especially 
very rare species, ccme from many rar 011 
places,' not only frem our country, but 
even from Siberia, China, Indonesia and 
lev.tal other foreian countries. Unfortuna-
tely some greedy people are tr),in& to 
kill those birds especially in that lealon. 
I luglest that Government should take 
ItriDsent action for arreltinl such a type of 
activity by Ierne people and I urge upon 
tbe Government to declare a national part 
for birds in Kolleru area. 

Another suggestion I want to make to 
the Government is that there is a famous 
bird park in the lDiniature Indonesia, in 
Jakarta, where thousands of parks are tbere, 
and it is really a heartening sight to find the 
birdl in tbe parks. I urge upon the Govern-
mInt to take steps to establilh and develop 
ODe such park in our country also to create 
an awakening and a stroDI feelinlJ among 
tb. people that it is the duty of tbe citizens 
to protect theso bird s. 

Lastly, Sir, I urge upon the Government 
to take aU necessary steps to encourage the 
lI'0wth of herbivores which help in rcaeoe-
ration in forest vegetation which retard the 
burning of forests. I am told the Minister 
bas been teUin~ tbat nearly a lakh of acres 
of forest area every year is burning which is 
detrimental to the growth of wild animals. 
I urle upon the Government to take this 
IUllestion and take necessary steps in tbis 
reprd. 

With these words. I thank \,ou for giving 
m. an opportunity to speak. 

SHRI K,P. SINGH DEO (Dbenkanal) : 
lir. first of all I would compliment the 
Minister for Environment al well as the 
Prime Minister as the Minister Incbarae for 
bavial broush t this Wild Life (Protection) 
Amendment Bill. Sir, it is very welcome in 
tile sense tbat it is 13-1/2 years too lona 
tbat we have waited for this legislation to 
take place. But at the same timo, lelislation 
alop~ will Qot serve tbe purPOIC beeauae juat 

as the taste of the puddinllies in its eating, 
the test of this legislatation will lie in its 
implomentation and its enforcement. 

From the Statement of Objtcts and 
Reasons as well as the Minister's statement, 
it indicates that this is a rather serious 
matter because tbe traders have been in fact 
resisting th e handing over of the skins and 
other products to the Government and there-
fore, it has taken 13-1/2 years. 

Sir, we passed this legislation in 1972. 
As the hon. Minister told us, the fint 
amendment came in 1982. In 1972 it was a 
watershed, we were the first country to pass 
the Wild Life (Protection) Act which has 
delegated the authority to the States to 
frame their own rules. Now that it is a 
concurrent subject, I think the Centre will 
take more interest in its cnforcement and in 
the implementation of various provisions. 
Now, Sir, this is not something really new to 
us. Our Directive Principles of State Policy 
as enshrined in the Constitution says that 
the State shall endeavour to protect and 
improve the environment and to safeguard 
forest and wild life of the country. It 
means, it is not only flora and fauna but 
also water, soil and air which is the life-IlDe 
of man itself. Our mythology and the Holy 
Scriptures as well as the Ashokan rock 
edicts are replete with instances where we 
have revered the wild Hfe and 8!vCn protec-
tion from time immemorial. 

Panditji also lave a lot of importance 
and Indian Board for Wild Life was created 
durina his time in 1950. The la te Prime 
Minister, Shrimati Indira Gandhi was the 
first bead of Government who participated 
both at Stockholm in 1970-72 as well as 
in 1980-81 when lamchiDI of the World 
Conservation StratelY at itl meetina held 
here in Vi8yan Bbavan in New Delhi. She 
was the first head of the Government in tbe 
world to pioneer this concept of environ-
ment. Then, we are sianatory to tbe CITES, 
Conference on the International Trade on 
Endangered Species, which had itl conference 
in Delhi. We were allo it. office-bearers. 
Therefore, in tbe lilbt of all this, it is 
inconiruoul tbat 10 far we have Dot been 
able to atop or prevent velted interests 
from o.rrYinl OD tbis illieit tta".. nltc· 
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fore, I have also moved an amendment 
which I will come to during the clause-by-
clause discussian. 

Our ladies in tbe Kumaon and Garhwal 
regions through the Chipko movement 'have 
also done a lot to preserve forest from 
depreciation and exploitation by the 
c.ntractors. It is also interesting that India 
Is alain tbe pioneer when the 6rst ecololical 
task force in the world was set up in the 
Shajahanpur b leek of Dehradun area and my 
hOD. colleague, Mr. Brahma Dutt says that 
they have done good work .. otb in Mussorie 
and Dehradun arC"a and the second one is 
set up in the Bikaner area of Rajasthan. 
I hope the hone Minisfer will also endeavour 
that more such ecological task forces are 
raised wi;h 100% ex .. servicemen \\ bo belona 
to that area so that they have a sense of 
belonging and they have z stake in the 
environrr'ent there and which has been an 
unquali6ed success botb in Rajastban and 
in Dehradun area. I hope, he will also 
very soon sanction two such task (crces in 
the other two regions of Shivaliks- -one 
in Jammu & Kashmir and the other in 
Himachal Pradesh. 

Then, we have got this Tiger reserves, 
national parks, sanctuaries. And also in 
the 7th Plan, we are adding a lot of social 
forestry. Recently in the bio-sphere 
reserves, there was some announcement 
that apart from the 13 bio-sphere reserves, 
one or two additional such centres are being 
taken up here. I would like to say that his 
hone predecessor Mr. Vir Sen wben he went 

last year to Simplipal Park, which is one of 
the 9 original Tiger reserves, be had made 
a commitment that in fature the Government 
of India would take up more bio-sphere 
reserves. He said, the Siroplipal Park 
which forms a unique eco system will also 
be conlidered. 

Sir, first and foremost is tbat our ethos 
on forestry must change from tbe imperia-
listic attitude of the productive aspect of 
forestry to protective aspect of forestry. 
We should not put too mucb stress on the 
revaenue generation of the forestry. In this 
the worst culprits are the Forest 
Corporations and the Forest Corporations 
are only bothered about the cost of 
evcrJtbiD8, prico of everythina and the)' 

know the value of nothing about (orest. I 
refer to many of the States in the North-
eastern sector as wen as my own home State 
where the Forest Corporations are in opera-

tiOft and as the hone Member has said. this is 
anotber source of depredation of fore,ts. At 
a time when the growing human population is 
conflicting with tbe requirements of wild life 
and forestry, it is interesting to note thet a 
study cond ueted on the Silent Valley of 
Kerala by the Bombay Natural History 
Society as well as by the Indian Board for 
Wildlife and other expert bodies have come 
to the conclusion that thousands of acres of 
forests if destroyed wilJ result in 250,000 
tonnes of carbon di-oxide not being recycled. 
The World Metereological Organisation and 
the UN Environment Programme have also 
come to the conclusion tbat this carbon di-
oxide is affecting not only the temperature 
and climate but also tbe polar regions where 
it will result in five metres of mon~ water 
corning in and it will inundate and flood spe-
cial1y South East Asia, that is, India as well 
as the Netherlands and other countries, that 
means the most fertile areas of our country, 
that is the food bowl of India. Therefore, 
this takes a very serious aspect which has to 
be looked into and the Central Government 
here, since it is a Concurrent subject, will 
get the active co-operation of the State 
Government in trying to replant, regenerate 
and cover the forest area. 

Just a few more points. One is that it 
is having an adverse effect on floods, drought 
and cyclone. Then the carbon di-oxide as 
well as tbe Sulphur di-oxide are also 
afi"ectinl the en tire ecology and the 
biosphere and it is also polluting the 
atmosphere. 

I am very happy that the Environmont 
Bill before us has got the unanimous 
support of the entire House. It is a 
comprehensive Bill 8nd the whole House has 
supported it. I hope like tbe Gangl, the 
Government will also take a Jook at the 
Brahmani and the Mahanadi Vaneys where 
major industries are located and some of 
the super tbermal power stations are sought 
to be located. 'While there should be an 
impact analysis of ecology and environment 
on any development project, but, at the 
same time, on flimsy ellvirotJmental grounds 
defence projects anet super tbermal power 
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{Sbri K.P. Sinab Deo] 
Itations like Talcber and Ib valley aDd the 
defence ordnance factory which i. comins 
up in Bolanair should not be dcla~ed or put 
OD tho side lines. 

I wholeheartedly support tbis leaisIatioD 
and I compliment the Minister for brinaina 
this. 

.SHRI MATILAL HANSDA (JharlJ'8m): 
Sir, the object of this Wild Life (Proteetion) 
Amendment Bill, 1986 is to plug the 
loopholes and shortcomings of the existing 
wild 11fe (Protection) Act, 1972. Taking 
advantage of these loopholes a section of 
the poverty stricken, unemployed and 
miserable people of our country on the one 
band and the greedy, higb-profit-motivated 
profeSSionals and traders on the" otber, have 
embarked upon a systematic campaign of 
destroying wild life indiscriminately. This 
bas become a matter of arave concern for 
the lovers of nature, environment and wild 
life and the scientists, humanists and the 
Government. Hence this Bill bas been 
brought forth with the object of plugginl 
the loopholes and protectinl the wild life, 
fOlest wealth and forest areas and expandina 
the same. I would like to say a few thinas 
on this Bill and make some recommendation. 
also. My party and tbe left front hopes 
that with the extensive cooperation of tbe 
people everywhere, the implementation of 
this legislation can go a lonl way to halt 
the process of indiscriminate destruction of 
the valuable wild life of our country. 

Sir the Wild Life (Protection) Act was , 
passed in 1972. After J 4 Jong years tbis 
amendment Bill has been brouabt forth 
today. In this legislation 'Wild life- hal 
been defined as, "any animal, bees, butterflies 
crustaceus, fish and moths and aquatic or 
land vegetation which forml part of any 
babitat." The condition of the wild animall 
is very critical in all areas except the national 
parks, tbe sanctuaries and the protected 
area. A few species of wild animals have 

-The speecb was ori8inaU, dclivero4 ill 
:BonIali • 

become extinct and a few others are faciDI 
extinction. The report of the expert 
committee of the Indian Board (or Wild Life 
contains a lilt of sptcies of wild animals 
who are considered to be in danger of 
extinction. AU of tbem bas not been 
included in No. 1 Schedule of tbis Bill. 
This should have been done for their 
complete protection. The prOVISIon of 
constituting tbe Indian Board for wild life 
with sufficient representatives of the State 
Wild life Boards should have been made in 
this amendment Bill. This almost indispen-
sable provision has not been made in this 
Bill. Under the Wild Life (Protection) Act 
of 1972, tbe conservation and protection of 
Wild life was regulated both in the forest 
areas and outside. But in this Bill the 
trading in wild animals, wild animal articles , 
trophies and ivory inside the country has 
not been banned. There was a provision of 
regulating the same. The manufacturers. 
dealers, taxidermists etc. have heen given 
licences to deal in these articles. Taking 
adv8ntaae of the loopholes of this legislation, 
the wild animals, birds etc. are beinl 
Ixported to foreign markets illegally and 
in a clandestine manlier. Since there is 
hardly any market within the country for 
wild animals or articles, and derhatives 
thereof or trophies etc., the stocks acquired 
for trade within the country are beiDI 
Imuigled out to meet the demand in foreign 
markets. With a view to stop tbis practice~ 
Chapter V A has been added to this 
amendment Bill and trading in these commo-
dities is being prohibited within and outside 
the country. After two months of tbe 
enactment of this legislation, all existing 
licences issued for internal trade would 
become invalid. Those who want to keep 
the existing stocks with them as their 
persona] or private possessions. they will 
have to declare the same to the Chief Wild 
Life Warden or to the authorised officer 
who will issue an ownership certificate to 
them. But the Central Governmellt 
Corporations or private societies have been 
&ranted exemption for purposes of exports. 
Further, those who are holding a licence to 
carryon the business al taxidermistl, they 
have also been exempted and are alJowed 
to carry OD the business of taxidermilt for 
or OD behalf of tbe Government or any 
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corporation or society who have beln l1'anted 
exemption. Those engaged in this work 
for scientific and educational purposes, with 
tbe previous authorisation in writing of 
tbe Cbief Wild Life WardeD, bave also been 
exempted. 

Under Chapter SA of this amendmet 
Bill, nobody else will be permitted to trade 
in scbeduled animals, articles and trophies 
as manufacturer? dealer, taxidermist otc. No 
body is permitted to cook or serve meat 
derived irom scheduled animals in any 
hotel, re3taurant etc. Violation of the provi-
sions of this legislation is a cognizable 
offence and entails imprison ment ranging 
from 1 to 7 years and a fine of Rs. 5000/-

Now, Sir, 1 will make a few recommen-
dations suggestions. 

There are many extensive forests in the 
country whe re lhere are no protected artas. 
Tbt:re the protected forest areas should be 
extended for the protection of wild life. 

There are at present 247 wild life 
sanctuaries and 53 National Parks in the 
country. More protected areas should be 
set up as wild lIfe sanctu anes and national 
parks. T n~se shOll ld be undertaken by the 
concerned Statei and Union territories 

All t)' pes of import and export trade in 
animals, buds and rare plants should be 
completely oanned, Without exceptIon. 

In the 7th Five Year Plan the Central 
Govt. bas allocated Rs. 16.8 croces tor the 
sancturies, natIOnal parks, tiger projects etc. 
in the States anO union territones. ThIS 
amount 1~ too madequate comparea to the 
needs. It is cs~en ual to increase thiS 
allocation substantlally. 

The officers and employees entrusted with 
wild hfe protection work 10 the protected 
forest areas are in collUSion wlth the poacbeD 
and Illegal hunters. Because of tbis, nobody 
is punIshed whatever penal provisions there 
may be in the law. ThIS aspect bas to be 
kept 1D view. 1 draw \be atten\ion of tb. 
Govt. to tLIS serious Situation. With 'hat 
~. 1 Uwlk you ano concluQo my speech. 

IE"""h] 

SHRI MANORANJAN BHAKTA 
(Andaman and Nicobar hlands): Mr. 
Deputy-Speaker, Sir, there can hardly be 
two opinions about this particular legislation. 
I welcome the Bill and I congratulate the 
bon. Prime Minister and the Minister for 
Environment and Forests for bringing this 
legislation before this auaust House. This 
Bill has a very limited scope. I would only 
like to point out some of the methods in the 
process of implementation where the common 
people are facing harassment from the 
departmental officers. 

Number one is, in the case of elephant 
ivory, you have put an embargo that it 
cannot be used for manufacturing any item. 
There are elephants which are owned and 
maintained by individuals. After the death 
of the elephant, if the owner has got the 
ivory, bow will it be disposed of? By 
getting a certificate from the Chief Wild 
Life Warden, he can keep it in his house, 
but if he wants to sell it, then be bas to 
sell it to the government undertaking or 
society or whatever is the authorised institu-
tion. In tbat case, the price that he;; will 
be getting will be much less than the market 
price. So, wbile implementing this provision 
it has to be seen that proper prices are gIven 
to the owners of these elephants. Otherwise 
illegal trade will go on. 

The main intention of the Blll IS that 
there ihould be no poaching. To put an 
end to poaching. this Bill has bec:n brought 
But at the same time tbe legal ownel s of 
tbe Wild life shouJd be protected so tar as 
disposaJ of skin and other things of the wild 
lire are concerned. 

Tbere are crocodiles in lome of the areas 
like Andaman and Nicobar Islands, and 
the cattle are being killed and even human 
beinas are tilled by the crocodiles But 
Government is not payina any compensatIon 
to tbese people. When you are p.otectina 
the wild life, at the iame time the poor 
villaaea whOle cattle are killed by crocodiles 
sbould be aivID adequate compensau()o. 
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(Shri Manoranjan Bhakta) 
Another important point tbat I would 

like to mention is this. The poachers ar e 
not only traders but also senior government 
officials. I would like to bring this anega-
tion to the notice of tbe House that in most 
of the cases tbe forest officials themselves 
kill the wild animals. Also I have seen in 
my constituency that the Defence officials go 
at night and kill the wild animals. In such 
cases there is no protection of the wild life ; 
no check is being kept on the activities of 
tbese officials. I would request the han. 
Minister to see that a method is evolved by 
which these high officials are prevented from 
killing the wild life. 

In Andaman and Nicobar Islands there 
is an item called ambergris. This is tbe 
vomit of whales. It is a strongly-scented 
substance which is found floatina on the sea 
water or sometimes it is found on the shore. 
It is only a refuse. There also the Forest 
Department people are creating problems 
and are harassing the villagers and others 
while they are conecting the ambergris. There 
is no question of kil1ing any animal. This 
is only the vomit of the wbales which is 
floating in tbe sea and coming to the shore. 
If anybody js collecting. there should be DO 

embargo on this. 

With these words, I support the Bill. 
Tbank you. 

SHRI SARAT DEB (Kendrapara) : 
Mr. Deputy-Speaker, Sir, the amendment 
that has been brouBbt is definitely a pro-
gressive one and I welcome it. Rather I 
would say that this amendment which has 
been brought t('day should bave been the 
principal Act in 1972. 

India in the whole world is well known 
for its wild life as well as for foreign birds. 
But unfortunately, leave apart tbe Central 
Puliament even in the State Governments 
also there have been Jaws to protect the wild 
animals ; but inspite of tbose laws that have 
been enacted from our practical experience 
we have seen that poaching is going OD. 
Certain animal species which are rare in the 
world, which are found in India and for 
v. hicb India has been famous are completely 
getting extinct from this county. Whichever 
species are left they are a110 DOW facinl this 
problem. 

Therefore, I would tell the Minister tbat 
tbe amendment that bal been brought today 
js Dot very sufficient to protect the wild Jives. 
Rather there should be more strict laws. 

I want to add that in order to stop 
poaching only briDging laws or iDvolving 
officia Is is not sufficient. Protecting the 
animal means that you have to take the 
local people into confidence. Only when 
there is lnvolvtment of tbe local people can 
you stop the poaching. 

I want to cite certain examples. As rar 
as black bugs are concerned there are certain 
regions in India where people have protected 
them out of the religious sentiments. That 
is how tbey have been preserved. Parti-
cularly in Orissa it is there. If we can 
educate the people of the forest and nearby 
areas, we then only succeed. Or else, as my 
colleagues have said, this poaching will go 
on with the conn ivance of the forest officials. 

It is all right that we should protect the 
wild animals; but at the same time we 
should also see tha t these wild animals do 
not "ecome hazarduous to the farmers and 
to the people Why I am saying this is 
because there is a crocodile farm in Orissa 
in m> constituency where crocodi1e farming 
is taking place. No doubt, it is a very good 
project; but the outcome of it has become 
very dangerous. After a crocodile becomes 
adult it becomes a menace. There are 
hundreds of examples \\bere they are taking 
human hves Ordinsry crocociles which are 
wHd are scared of human bemgs. But these 
crocodiles which are reared in the farms get 
acquamted with human belDgs from the very 
childhood and when they are grown uP. they 
do not have any fear for human beings. The 
question is how tt' control them. 

18.00 bu. 

The wild boar species, though it is a wild 
animal, it is very hazarduous because it is a 
pest. Controlling this is tbe duty of tbe 
Government. Similarly I want to briog to 
tbe notice of the Hon. Minister tbat in the 
coast of Bay of Bengal there are certain 
areas wher6 species of tortoise come and lay 
eggs particularly in my area which is int.r-
D8tionall, reputed for that but fortuDatol7 
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that area bas been neglected and could not 
be developed and as a result of which 4000 
tortoise died in the last season. It was 
really a pitiable sight. 

MR. DEPUTY-SPEAKER 
conclude. 

Please 

SHRI SARA T DEB: I will sum up by 
saying that on tbe question of trade these 
tortoise sbells if tbey are properly marketed 
to the foreign countries like Australia they 
will fetch a very good foreign e"tcbange for 
the country. So from commercial angle also 
it will earn a good amount to the State 
e}{chrquer. 

As far as ivory is concerned those 
persons who are rearing elephants domesti-
cally, the tusk of tbe elephant keeps growing 
and they keep on cutting it. They have to 
sen it to the State Trading Corporation as 
the market for it has been banned the person 
concerned should be given proper price for 
tbe labour be puts in rearing the elephant. 

Lastly the crocodil~ farming though it 
has been taken up since long yet it has not 
been commercialised as yet. 

SHRI DAL CHANDER JAIN (Damoh): 
Mr. Deputy Speaker, Sir, I support the \\ ild 
LIfe (Protection) Amendment Bill introduced 
in tbe House. 1 shall not repeat tbe points 
already raised by our hon Members but I 
would like to attract your attention to some 
new points. 

Sometimes, bunting is done in the forests 
declared reserved. I have an information 
that sometimes even the forest department 
officers colJude in such activities. Sir, it is a 
separate thing but the nearby living poor 
labour and farmers face great difficulty when 
their cattle stray into those reserved forests. 
The difficulty in geting them back beggars 
de5cripon. We shall bave to bear in mind 
that tboe poor labourers and farmers should 
Dot be harassed unnecessarily wben their 
~'dc stray ioto tho ceservod forests. 

Sir. the second thing is that our country 
of Bhagwan Mahavira and Bhagwan Budha 
believes in non-violence. We have to 
protect the rare wild animals and bh ds. 10 
this connection, I want to draw your 
attention to a news in tbe 'Na"bharat' ()f 
25.3.86 published from JabaJpur. lhere was 
a news that trade of human flesh is in full 
swing and that 50,000 human skeletons are 
exported to foreign countries from here 
because they are in short supply tbere. 
What I mean to say is that we receive many 
reports of missing persons. These persons 
are whisked away in a mysterious manner; 
we have to take care of them. We have to 
protect tbe wild life but also have to take 
care of the common complaints. 

SHRI MANOJ PANDEY (Bettiah): 
Mr. Deputy Speaker, Sir, I support the 
Bill introduced here in cODnection with 
protection of wild life. 

First of all I would submit tbat in tbe 
aame-sanctuaries of the country, as one 
bon. Member bas said. big officers and other 
important persons are even today indlllaing 
in poachmg and it is necessary to stop tbem 
from doing so. We introduce a Bin and 
pass it here but in reality our forests are Dot 
protected even today and wild animals are 
bt:comlDg victims of the poachers. 

These so-called hunters are big oflicers 
and other impoItant persons, who have lot 
of money. I would hke to draw the attention 
ot the hone MiDister tOVtards Cbamparao 
district of North Bihar. There is one game-
sanctuary in Madanpur v.hose protection 
bas been entrusted to tbe local officers and 
forest officers. BUl I know that there are 
certain officers among them who encourage 
such hunters and take them for hUDtin& 
during nisht. 

We pais the Bill just by sitting here but 
have we ever brouaht a Blli wherein It mighl 
be prOVIded that such farest officers who are 
indulging in ilJegal activities will be 
apprehended? W. know that protection 
of wild life is very necessary. Otben" is¢ 
the way tbey are beiDl bunted, tbe lllh.la 
will be emptied of those aoimaJl. 
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IShri Manoj Pandey] 
In Madanpur sanctuary. a survey made 

some 2 or 3 years back shewed the number 
of tigers 25 but today I can say with 
authority that their number is decreasing 
and if we do not take some timely action, 
there will be no more tigers in that area. 

Balmik Nagar is at the farthest end of 
West Cbamparan. From there onward, 
border of Nepal begins. Nepal's forests 
and our forests are contiguous. Nepal's 
wild animals, including rhinos, enter our 
forests also. I know it myself that these 
rhinos are being poached. If we continue 
to give tbem tbis liberty. then we shall not 
be able to protect our wild life. 

I would submit tbat these unauthorised 
activities sbo\lld be stopped. I support the 
Bill. 

(EIIgli.sh] 

SHRI PIYUS TIRAKY (Alipurduara) : 
Mr Deputy-Speaker, Sir, I have only one 
or two points to make on this BiU. 

In, Jalpaiguri district at Raja bhatkhawa, 
there lS a proposal to have a Tiger Project. 
The area has already been demarcated and 
the people living there ba\ e to vacate the 
place. I would urge upon the Government 
that the people already living there for 
centuries must be rehabIlitated first before 
tbe Tiaar Project is implemented. The area 
should also be properly protected, so that it 
does not prove to be a menace to tbe 
surrounding area. Animals, special cows, 
buffaloes and other domestic animals are 
killed by the tigers and sometimes even 
human beings lose their lives. The Tiger 
Project is welcome. but I must add that in 
all these projects, we have the ultimate good 
of tbe human beings in viow and, tharefore, 
tbe project should not be a menace for tbe 
people living thero. 

Further, I find that in the Forest 
Department persons who are liven employ-
ment are generally from the town areal, 
those who are not habituated to liviD8 in 
tbe forest areas. Tbat is Dot the riabt 
approac;h.. You mOlt take peraoDS for 

employment in tbe Foteat Department from 
that area itself. especiall, tbe tribals in that 
area, who have lot the real love for the 
forests and the animals there. 

As we know, the forests area has been 
reduced to a considerable extent. We must 
take proper action for afforestation, so tbat 
we can have more forests and the wild 
animals can move from one place to another 
in the forest freely. If the animals are 
confin~d to one place, just as we have them 
in the zoos, they begin to suffer from many 
diseases, which are sometimes very difficult 
to be cured. And if ooe animal gets tbat 
disease, it spreads to otbers also. 

As 1 said, the employment io the Forest 
Department should be given to people who 
know the entire forest area, tbey are 
habituated to live in tbose environments and 
have love for the forests. 

Secondly, a lot of deforestation has 
taken place already. We have now introduced 
social forestry and that should be encouraged. 
A number of smaH birds and other species 
of the w Jld )jfe are becoming extlDct or have 
already become extinct. The people 11 vina 
in those areas should be encouraged to 
preserve those birds and an imals, they 
previously had. SpeCIally the lnbals living 
there for centuries are well conversant with 
these species, and tbey have great love for 
the wild life. They should be given all 
encouragement. 

[Tran s/al Ion] 

SHRI BRAHMA DUIT (Tehri Garhwal): 
Mr. Deputy Speaker, Sir, 1 support tbis 
amendment Bl11. In this cl.)nncction 1 want 
to submit 3 or 4 thinp. 

It i. a scientific fact that for the pro-
tection of the human society, the protection 
of trees, animals and wild lIfe is imperativo. 
This Bill has also been brought with the 
purpose that the trade of wild animals could 
be brouaht to and end. There was a time 
when man used to bunt animals for catiDa 
bccauae larmin8 bad not tben started. 
Later 00. buntiDI of these animals becamo 
• Plltime. 
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Presently what is needed is to protect 
them and to increase their number. Two-
tbird of my constituency consists of forests 
wherein wilii animals uled to be plenty but 
today they are not seeD. Forests catch fire 
result ina in destruction of trees as well as of 
animals. Why do tbe forests catch fire? 
Because earlier cooperation of the peoplo 
living in forests was lougbt and certain 
riabts were given to them. Therefore, these 
thing did not happen. Nowadays. they 
have been deprived of those riabt. There-
fore, some coordination should be established. 
Secondly, there is sbortaae of drinkinl water 
there. Due to lack of forest conservation 
and also because of soil erosion, the 
drinking water is not available in that area. 

One thing more 1 want to say is that if 
we do some work, ho\\,soever aood it may 
be. in an unrealtstic manner that will not 
yield good result. There is on Rajaji 
Sanctuary in our area. There il one moro 
sanctuary upwards. Between these two 
sanctuaries fall three villagel. namel,. 
Raiwala, G orimafi and Partitnaaar. There 
i, one big military camp and Raiwala 
Station there But God knows to whom 
did it occur that these two sanctuaries should 
be converted into one? The hone Prime 
Minister has just now said that we will not 
implement any scheme till the people who 
are going to be affected are re-settled some-
where else. Tbere are two tbousand 
families in these there villages. Notices 
have been issued to these two thousand 
families about connectiDI these two 
sanctuaries and about acquiring their land. 
But it has not occurred to our officers tbat 
tbere is one station there whicb Cdnnot be 
removed and there is a big military camp 
which also cannot be removed. I then 
suggested one way out that a corridor can be 
provided between these two sanctuaries. 
Our purpose will be served with tbis corridor. 
What we are to see ia that not only tbe 
animal. in the fore.ts should remain 
protected but people Jiving in the sorroundinl 
areas of those forelts should allo remaiD 
safe. 

One thing more I want to lay. It is 
aood fortune of our district that bon. Prime 
Minister laid the foundation stone of the 
Wild Life Institute there last yoar. But 
10m. two weeki back when I went there to 

see the prOlress, I found tbat only tbe 
foundation stone was there and no buUdinl 
has been constructed tbere so far. Kindly 
look into that because research work 
regarding wild-life protection and procreation 
is going to be done there. Tbese are my 
suggestions. I would like to submit that tho 
future of humanity depends OD the pro-
tection of trees, animals and birds. 

[En,II,h] 

SHRI P. NAMGY AL (Ladakh): Mr. 
Deputy Speaker Sir, I rise to support tho 
Wild Life (Protection) Amendment Bill , 
1986, in which it has been sought to cbeck 
the clandestine and illicit trade in skin and 
trophies other produ~ts of some of the wild 
life species. which are on the verge of 
e",tinction. The Act passed in the year 
1972 is beina used as a cover for such illicit 
trade. 

Sir, my constituency is full of many 
kinds of wild life species luch as Inow 
leopard. stone martin, black-necked crane" 
blue sheep, Markbor, wild yak, antelope. 
etc. Some of these species have become 
very rare because of the indiscriminate killing 
for their skins and other products as also 
for their meat. They are almost on the 
verie of extinction. Sir, the Jammu & 
Kashmir State has got its own Wild Lifo 
Act, which has got the same loopholes as 
you have projected here in this Bill for 
amendment. Unless the WiJd Life 
(Protection) Act of the Jammu & Kashmir 
State is amended in line with this Act, it 
will have no use because the traders 
will aet protection nnder the Jammu 
& Kashmir Wild Life Act and 
sbift their business to Kashmir. Hence 
tbe very purpose of amending this 
Bill will be defeated. You have to impress 
upon the Governor of Jammu and Kashmir 
to amend the State Government's Wild Life 
Act in line with thil Central Act. Then 
only. we can check this illicit trade. 

Sir, regarding some of tbe wild animals 
we have a peculiar problem in my CODlti~ 
tueney. In some parta of OUr constituency, 
there are thousands of wild asses, which 
are locally known as fKianl'. The Chinese 
on the pliler side of the border shoot tbeIc 
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tSbri P. Namgya1) 
animals and eat their flesh with the result 
tbat these animals have migrated from the 
Chinese side to our side of the border. Tbe 
result is tbat they almost denuded tbe entiro 
area of whatever little greeneries such as 
or bushes or grasses or the pasture land are 
tbere. This bas very badly affected the 
environment of the area. 

MR. DEPUTY-SPEAKER: Now you 
bave to eat it. 

SHRI P. NAMGYAL: We don't eat 
it. Tbat is why this problem is there. Not 
only a few bundreds but there are thousands 
of this animal Bre there in a vel y small 
area, but now these animals have started 
invading the farmers' field, and damaging 
tbe crops. So you have to find a method 
to check the growth of this animal, by 
caging them aod castrating, or by some 
other method or you ha ve to resort to 
selective killings. So this bas created a 
big problem for us and you have to think 
in this direction. 

Lastly. there is a need for establishment 
of a Wild Life Sanctuary in my area. We 
bave very many species of wild life which 
are rare species. So" if the Government of 
India comes forward with a proposal, it 
would be well and good. Althougb State 
Government had a proposal to establish a 
wild life sanctuary, but so rar tbey have not 
been able to do it. But I would request 
the hone Minister to kindly consider tbis 
SDllestion to set up a wild life sanctuary in 
Ladhakh. 

With these words. I support this Bill. 
Tbak you very much. 

[Tran.dGllon] 

saRI C. JANGA R.EDDY (Hanam-
kooda) : Mr. Deputy Speaker, Sir, I would 
like to touch only two points. Firstly, 
there are wild boars in our district which 
are very dangerous for the villaaers. They 
destroy crops and ground-nuts. That iI 
why people kill tbem by plaDtliDI country 
bombs aed eat pork. Even iu the abaonce 

of Iny provision in tbe Act in this regard, 
people are arrested and un-necessarilY 
harassed. I, therefore, want that "wild-boar" 
should be delected from the schedule. 
Secondly, in summer st!son due to nOD-
availability of water in the forest, lion enters 
the village for drinking water and kills cows 
and bulls of the viIJa~ers. Therefore, I 
would request you that forest department 
should provide water in some parts of the 
forests so tbat lion may Dot come near the 
villages. I once again would like to repeat 
that lion enters the villages for drinking 
water and kins aDd eat the cows, bulls, 
calves etc. Therefore, it is necessary to 
provide water in the forest itself. 

One more thing I would like to sa, 
that nobody can hunt in the jungle without 
the permission of Forest Officer. Therefore, 
if Iny bunter is caugbt hunting in tbe 
forest, then the Forest Officer should also 
be made responsible. In Oran~al district, 
hundreds of wild animals died of an epidemic 
and under such circumstances, some doctors 
were caned from Delhi who gave some 
injections to control tbe epidemic. Due to 
the non-availability of veterinary doctors, 
thousands of animals bave died tbere. If 
there is any difficulty in giving injections. 
provision of tablets should be made and if 
necessary research should be carried on 
over it. Therefore, tbe arranRement of 
doctors is necessary there. 

Witb these werds I conclude. 

·SHRI G. S. BASAVARAJU (Tumkur): 
Mr. Deputy-Speaker, Sir, I rise to support 
the Amendment to Wild Life (Protection) 
Act, 1972. This is a very important and 
progressive Bill and I am sure that tbe whole 
House would wholrheartedly welcome it. 
In fact, this amendment should have been 
brought in the year 1972 when late Smt. 
Indiraji was the Prime Minister. Tbere 
is a great need to protect tbe animals and 
birds all over the country. 

In Kamataka, few years alo there were 
thousands of elephants Now. there aro 
only few bundred elephants. What bas 

·lbe speech was oriaiaall)' delivered in 
KaDD.da. 
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happened to these elephants? Many of 
them have been shot dead. Some of them 
have been victims of poisonous food by 
unscrupulous persons. If this tendency 
continues there would be no elephants for 
our next generation to see. If they ask 
about the elephant, tigers and other animals 
then we would be compelled use the pictures 
to show them. Some rare species of 
animals are on the verge of extinction. Some 
strict measures to stop this mercy less 
butchering of animals are very essential. 

The killing of elephants is mainly to 
extract ivory Persons IDvolved in stealing 
smulaling of ivory must be &iven severe 
punishment such that he should never do it 
alain. 1n some cases the forest department 
officials are also involved On account of this 
the number of animals is decreasing very fast. 
In the same way trees are cut in the forests. 
The trees are cut for the purposes of getting 
timber and fuel. Therefore there is an 
urgent need for stopping deforestation 
immediately. 

Throughout the country there are bird 
sancturies. In Karnataka there are three 
famous bird sancturies. Unfortunately the 
birds in the sanctuaries are decreasin8 in 
number day by day. Peacock, the wonderful 
bird of Indian forest is also facing a great 
tbreat to its existence. 

Therefore I commend tbe measures taken 
by our Govt. to protect birds and animals. 
Once again I welcome thi~ bill which seeks 
to protect the wild 1ire and with these words 
I conclude. 

[Eng113h] 

SHRI MOOL CHAND DAGA (Pali) : 
What is tbe purpose of this Bill? Mahatma 
Gandbi had said : 

uIt is wroDI assumption to say 
that human beings are lords and 
masters of the lower creation. On 
tbe contrary, being endowed with 
greater things in life, tbey are the 
trustees of the lower animal 
kiDldom". 

[Tranl/atIDft] 

Eyery year, wild life week is observed 
and emphasis is laid on the theory of Jive 
and Jet live. But actually forests have been 
devastated and now even wild animals 
cannot move freely. Our late Prime Minister 
Shrimati Indira Gandhi had laid: 

, English] 

"The tiger cannot be preserved in 
isolation. It is at tbe apex of a 
large and complex specie. Its 
habitat, threatened by human 
intrusion, commercial forestry and 
cattle grazing must first be made 
inviolate. " 

[Tran.'ation] 

Mr. Deputy Speaker, Sir, aU the speaker 
who have so far spoken on this Bill were 
non· vegetarian and you would like now a 
vegetarian speaking on this Bill. We peopJ'" 
sacrifice our lives but protect the life of 
others. I would tell you that our women 
folk breast-feed the little deers who lose 
their motber de~rs. It may not happen in 
your Madras but it happens in our Rajasthan. 
I would like to ask tbe bon. Minister bow 
many persons bave been punished and jaded 
since the enforcement of this Act of 1972. 
How many licences have been cancelled. 
Nothing is done. Jungles are being cut 
continuously. Now the condition is tbis 
that wild animals cannot move in the 
jungles freely. All jungles have been cut 
and it bas become difficult for the animals 
to move freely. There were so many 
streams and springs in tbe jungles 
but DOW dams have been constructed on 
them and as a result of it, water is not 
available to the animals. You should not 
play with the life of the animals. 

There is a bird named 'Godawar' in 
Rajasthan. The King of Saudi Arabia bad 
came here ror bUDting this bird. I want 
that this bird should also be protected. 

I would lite to ask as to what extent the 
Act of 1972 bas been implemented. After 
tbe laws bavo been made. tbe)' decorate the 
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(Sbri M 001 Chlnd Dala) 
shelves. One more s!atute book wiD 
decorate the sbelf of Sbri Ansari. Had tbe 
law been strictly implemented. the forelt 
would have not been reduced to just 10 per 
cent in the country. At one time, forett 
area \\'as 33 per cent in our countr,. 
Today neither there are foreats nor Inimal •• 
If you cannot protect tbe wild animals, at 
least you ~bould bave not played witb their 
Jives. Here your bell will ring and tbat 
wil1 also ring the bell for tbe wild animals 
in tbe forests. (l1J,erruplinn~). Meat eating 
spoils the teeth and causes heart trouble. We 
should protect the animals. 

[English] 

SHRI Z.R. ANSARI: This BUI ha. 
got a very limited scope. This i. an 
Amendment Bill, Wild Life (protection) 
Amendment Bill. 1986. It bas been brought 
only with a specific purpose of contronin. 
tho trade of tbese wild animals. 

I t is true that the Act of 1972 W.I 
misused and certain illegal and illicit trade 
was goina on 8Dd certain provisions of that 
Act of 1972 were just acting al a cover to 
protect the illegal trader.. So, far thil parti-
cular purpose, this Bill bas come. I under-
stand that all the hone Member. have 
lupported the very spirit of this Bill and they 
have also supported the provilionl of thil 
Bill. as far as controlling of that trade il 
concerned and prohibitinl of that illicit and 
illegal trade is concerned. 

In the debate, we bad a wide raDlinl 01 
Questions. I do Dilt propose to answer all 
those questio~l. Of course, tbis is a very 
welcome trend. I shall certainly make use 
of these suggestions wbich have been made 
in tbis august House by tbe bon. members. 
When we Cl)me witb certain other specific 
legislations in otber fields-it may be forelt 
conservation ; it may be wild life protection 
and amendments, we sball certainly make 
usc of these suuestion.. Mr. Maaa isnot 
here. He bal liveD sermons. as ulual. I 
Iball certainly make use of thOle lermons. 
I am very much enlightened by thOle 
.. rmonl which Mr. Dala bas liven. 
Altbo\J8h in this world of blood and Bah 

lometimes the sermentl which are not practi. 
cable. Even then, the lermODI are then 
and those people who want to make Ole of 
those lermons, they are most welcome to 
do 10. 

I just want to answer a few points. On. 
point bas been raised, which is a vcr, 
relevant point. made by hon. Member, Shri 
Bhakta. He bad asked "wbat happens to 
tbose people who tame an elephant and wbat 
will be the position of t he ivory after the 
elephant dies 1" He wanted to know whet· 
her he would be in a position to lell or 
transfer the ivory. 

Actual1y this amendment doel Dot 
concern tbose individua1s. provided they ha". 
a certificate of origin of tbat elephant from 
the Chief Wi1d Life Warden and it is 
covered under SectIon .a.3 of the Oriainal 
Act, tbe Wild Life (Prctection) Act, 1972 
where it has been provided that any person 
who is having any wild animal if he hu 
tamed it and ir he has a valid certificate 
Irom the Chief WIld Life Warden tben be 
cansell that elephant- - not necessarHy to 
any Government agency--to any other 
person. So. tbat point is very well protected. 
We have not touched this Section 43. This 
amendment is for Section 44 on ward •• 
Therefore, that tbing is not there. 

The other point which has been made il 
about the exteniion of the Act to the State 
of Jammu & Kashmir. We have--the 
Government of Inria--already requested 
the Government of Jammu and Kashmir that 
the application of the Wild Life (Protection) 
Act may be got extended to the State of 
Jammu and Kashmir also. That step we 
have taken and we hope that they will 
certainly look to it favourably. 

Then, Sir. thero are certain SUllestion, 
relardinl lanctuaries and one hone Member 
from Ladakh had made a sugaestion that 
there .hould be a sanctuary in Ladakh. and 
I think that the State of Jammu and Kashmir 
is setting up one sanctuary. one National 
Park in that area, which we will certainly 
tUpport financially. 
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Then one hone Member from Andhra 
Pradesh probably made a point regardina 
Kolar Lake in Andhra Pradesh, and about 
a bird sanctuary there. 

PROF. N. G. RANOA (Guntur) 
Kolar is in Karnataka, Mysore. 

SURI Z.R. ANSARI: May be, it is 
OD the border. There is already a sanctuary 
there. 

Now, that is an I think, Sir. 

SHRI K.P. SINGH DEO (Dhenkonal): 
I had asked about SuniJipal Biosphere 
Reserv'e. Why the discrimination against 
Orissa? 

SHRI Z.R. ANSARI: That is not a 
point at issue. As I bave already said, .•..•. 
(Interruptions) 

SHRI K.P. SINGH DEO: Because, 
the hone Minister replied to the otber points. 
that is why, I have mentIOned it. 1 shall be 
ratber obllged to thl; bOD. Members for 
living valuable suggestioDs. I shall certainly 
look into these suggestion. 

With these words, I commend that this 
Bill be passed. 

SHRI SARAT DEB: As the hon. 
Minister was saying, accordina to the present 
Act, you have restricted all other tradlD& 
concerns except the State Tradin& Corpo-
ration from dealmg in ivory items. Now, 
tbose who are in possessIOn of domestic 
animals, they cannot go to the open market 
to lell ivory. 

SHRI Z.R. AN SARI: I think, uDder 
section ... 3 they can sell it. 

SHRI SARA T DEB Then it i. 
contradictory, becau:;e this Act specifically 
prohibits ivory business to be conducted iD 
tbe open market as tbere is not much scope 
inside tbe country. Tbat is why, I want to 
ask )'ou except the Slate Tradina Corpo-
ration, bow are you aUowio8 any privati 
e"'I' to deal in thi. item. 

SHRI Z.R. ANSARI: Section 43 reads 
like thi. : 

"Subject to tbe provisions of sub-sections 
2, 3 and 4 person other tban a dealer ..... 

If be is not a dialer, I private individual. 
then amendmlnts are beina brouaht throuab 
this amending Bill to section 44 on ward •• 
Reaardina those personl, who are private 
person I aDd are bivins elcphantt, the, are 
beinl dealt with under lection 43. 

SHRI SARA T DEB: But whcn h. 
leU. tbe tusk. he can sell it to the Stat. 
Tradina Corporation and Dot to Iny privati 
pcrSODS. Not only tbat. The elcphant tusk 
keep. on arowinl. The, keep OD cuttin. 
and lellinl. That i. wby I wanted to know 
the provilioD. 

SHRI Z.R. ANSARI: In that CIII, 
the, will have to lell thOle things to til, 
public lector undertakin,s wbich are autbo-
rised to deal with tbe indigenous ivory. 

MR. DEPUTY -SPEAKER The 
question is : 

"That the Bill further to amend tb. 
Wild Life (Protection) Act, 1972, \to 
taken into con.ideration." 

'1he motion wu •• opted 

MR. DEPUTY-SPEAKER: Now, we 
take up clause by clause conslderati0D. Tne 
quostion is : 

"That clause 2 stand part of tbe B1i1" 

The motion wu adopted 
Clause 1 was added to the Bill 

Clause-3 (Insertion of new chapter VA) 

SHRI K. P. SINGH DEO: I beg to 
move: 

Paae 4. lin' 3.-

OMIT "for dilplay" (1) 

SHlU Z.R. ANSARI: I accept ito 
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MR. DEPUTY -SPEAKER: The que.tion 
b: 

Pa.e 4, lines 3,-

OMIT "for display" (1) 

The motion was adopted 

MR. DEPUTY-SPEAKER: The 
.. ueltion is : 

'-That clause 3, al amended, 8tand part 
of the Bill" 

Tbe motio. was adopteti 
Clanse 3, as amended was added to the Bill 
Clauses 4 an d 5 were added to tbe Bill 
Clause 1, the ED acting Formula, aDd the 

Title were added to tb. Bill 

SHRI Z. R. ANSARI: I bel to move: 

"That the Bill. as amended. be passed". 

MR. DEPUTY -SPEAKER: The question 
Is : 

"Tha t the Bill. as amended. be passed" 

Tbe motion was adopted 

11.45 brs. 

INCO~lE-rAX (AMENDMENT) BILL 

(Eflg/ish~ 

MR. DEPUTY·SPEAKER: Now we 
shall take up item No.8. 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): Sir, I beg 
to move: 

"That the Bill further to amend 
tbe IncotDe-tax Act, 1961, be taken 
into ,onsidcration." 

This short Bill has been introduced 
primarily in pursuance to the announcement 
made in the Budget Speech tbis year as also 
tbe Finance Minister's Speech in the Lok 
Sabba on 24th April, 1986 while movins 
Government amendments to the Finance 
BiB, 1986. 

In the Budge t speech. a proposal to 
provide relief to self-employed persons or 
.alary earners in respect of medical expenses 
incurred by tbem had been announced. 
To implement this. it is proposed to insert a 
new section in the Income-tax Act, providina 
for a deduction up to Rs. 3,000 In a year, 
in the aggregate, in respect of any sum paid 
as premium by an individual for insurance 
of his own health or on the health of hi' 
or her spouse or dep :mdent parents and 
children. )0 the case of a Hindu undivided 
family or an association of persons or body 
of individuals consistlDl of only husband 
and wife governed by the system of 
community of property. In force in the 
Union territories of Dadra and Nagar Haveli 
and Goa, Daman and Diu, the deduction is 
to be allowed in respect of the premium 
paid for insurance 00 the health of any 
member of such family_ It is also proposed 
to introduce a new section in the Income-
tax Act so that ded uction is allowed to an 
employer io respect of premia paid by 
cbeque for losuraDce on the health of tho 
employees in accordance with an approved 
scheme. 

As per the provisions of the Income-tax 
Act, deduction is allowed to a scbeduled or 
or non-scheduled bank to tbe extent of ten 
per cent of the pre-tax profit in respect of 
provislO.o made by it for bad and doubtful 
debts or of an amount not exct.:edin& two 
two per cent of the aggregate a\'erage 
advances made by the rural branches, which-
ever is higher. I propose to amend the 
relt;vant sLction so that a deduct ion is 
allowed to all ban~s of an amount not 
exceeding two per cent of the aggregate 
average advances made by their rural 
branches tOlether with a deduction of 
provision for bad debts limited to five per 
cent of their total income. lubject to tho 
existins conditions. 


